, | TEM NO. 43 COURT NO. 4 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to  Appeal (Cvil)
No('s) . 31535/ 2009
(From the judgenent and order dated 11/08/ 2009 in LPA No.
296/ 2009 of The HI GH COURT OF DELHI AT N. DELHI)
M S ALLI ED MOTORS LTD. Petitioner(s)
VERSUS
M S SHARAT PETROLEUM CORP. LTD. Respondent ( s)

(Wth appl n(s) for permission to place addl. docunents on
record and prayer for interimrelief and office report )

Date: 06/12/2010 Thi s Petition was call ed on for heari ng
t oday.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DEEPAK VERMA

For Petitioner(s) M . Mukul Rohtagi, Sr.Adv.
D ya Kapur, Adv.
Ms. Ashl esha Srivastava, Adv.
Ms. Mehak Bhal | a, Adv.
Ms. P. Mukherj ee, Adv.
Ms. S. Trehan, Adv.
or MS. Karanjawal a & Co., Advs.

—

For Respondent (s) M . Sudhi r Chandra, Sr. Adv.
M. Parijat Sinha, Adv.

Ms. Reshmi Rea Sinha, Adv.
M. Vi kram Gangul y, Adv.

M . Bhagbati Pd. Padhy, Adv.

M. S. C. Ghosh, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Parties would be at liberty to file addi ti onal
docunents within six weeks fromtoday.

List this matter for final disposal on 24.08.2011
(i.e. a non-mscell aneous day).

(G V. Ranana) (Neeru Bala Vij)
Court Master Court Master



